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Hon'Ble Mr. Justiee b.C. orivastava, Vak.

Hon'ole _lis, Lsha sevyara, lMember {A)

( By Hon'ble Mre Justice U.C.ariveastava, i)

ihe counsal for the parties are ready Tor

arguing the case-and the learned ceunsel for ths responduntd

that : i) : ,
states/on the basis of the record he, preparsd Lo «8313%

the tribunal for Finelly disposal of the cese, &s such Lha
L
pase iP beinyg disposed of finally.

&, ihe epplicant wee wes work ing @s Anti-Keéleris

» s - 1t . A PR ..
Lascar at the Air Force astation najokri Web welhidiee oewking

directien éﬁ& the respondents fof appoingghim o the pest
« d “
Anti-li@alaria Lescar or any other group ‘DY pest en the
regular basis and enyége him on daily wage til'l his
;uborption against the reguler post, The nama of the
apbliCent was sponsored by the tmployment exchanoe «nc 16
is thereafter he was called for dinterview end wes agluLien
s such &fter medicel exeminstion and verificetiieon el
cheracter. The applicant wes eppointed as Anti-falerid
(ustar on 14.6.1t50 on Ubi1y.ubges. Heg was dissehgegan

orn 31.10.1550. The za,r.po;ntméntui'ﬁs;:meenie'lm the senas

that is ituls seasonsl. ine applicent receiveg memo
>~

on 15.2.1990 requring him tp appesar befors the selauticn

bgard cn 25 41881 for r.-engegement &s he has &lresay o

engeged in the past. After sglaction, the applicent uad
engoBed egsin, but he was &gain oia-engated,mnjigiﬁmﬁﬁJ‘

fccording to him with ah essurence that he Wil

“



g, allogediieal —
re-engeged agein. aeesmeung e The applicant he was

performing the number of duties anc lerge number of
reguler posts of Lascars working @t various air Force
$tetions at Race Course,subhadra Park, Warinc Magefgarh,
iughl ekabad, bhoghe in Uelhi and other cities. These deily
weges workers sre employed regularly in every Seasah wn
this bausis. for the ensulng Se&ason, the éypllc;nt LES

weiting for his turn to come and he Found thet fMe

have been sppointed, Wi &pgﬁfaanipcontacted ﬁhe ieqpﬂmaunt
P :
for getting the letter of engegemént, but they wkees
generally told thaet employment will be made guring the
month of June 1852 and kheg will be given preferencs 1o

L3

cthefs, but even them the néw personsrbaveéltesdy been: -4

epgaged @nd some more will . be emptoyed shortly. Ihe

heo Stated Heat—
appl icent has given the name of new persons andleveﬁ Eha |
daily peid workers have been transferred to the reguler
posts of anti-lielarisa Lascar, efter a service of SiXx
months or so. The. applicant who has worked mpgs then ohs
sgesgn has thus been deprived of re-engégement anc - hos

been tolo/that if.hismeame comes through the employment

exchange, he may be considered, that's uhy ghe

has apptoached this tribunél praying that.the respen snats
be directed to appoint the applicent on reguler baaiﬁ

on the posts of Anti-lfaleria Lascer or &ny other graup '’
post at the fejokri ostetion er e=ny other stetion of thy
Air Force command with &nd the salary and allpowence ey
also be paid to the applicent in the reguler pey=8cele,
as'the same has bee& given to reguler t@au:ail‘i’y@é6 and they
may be further directed to employ and engags him on ¢&8ily
wage rates es till his trensfer to the regulss gstab? a8k

Lontavadle

s




mente.

Ve arid Jo?;aingh learned counsel for the respen-
dents contenved thel the applicent &s such hss got no
right epu the respondents could héve sngaged anyéﬁﬁé* Ege
respondents have not done anymjustice with the applgcant
as they ere follouwing igi f{ﬁaprincip]e énd pmlicg}tuk;ng
personszggme through the agency of the amp!oym@qﬁVExchaﬁgaﬁf
ori Bhatiye leerned counsel fer the applie&nﬁ, . |
contended thet no new comer énd fresher cen be giwven
priceity and preference cver the applicanty who &%l to be
given first chance Fof re-engagement ana for reguler
appointments as has been pretice of the depertment ancd no
new cOmMET can be appointed either Anti-Malariec Legscur in
this unit or eny other unit uncer the commend of ths
IESponuEHtS or given the employment by passing thsir ngy,
Ubviously, his.right in contending the zdvancement of the
appliceant hes come through the &gency of the employment
gxchange. it was no longer ob?igatory on him to coms
again &nd again through the employment sxchange. The
respondents can not deny him the engegemsnt ot the
regularisation on the ground that this time he hes not
come through the employment exchéange. He hes mﬁ@éﬁgﬁg‘
referance to the decision of this tribunal'ms{?,_; ‘

pleced employee@ in the gase gf ori o

s _\V bnicn of India and gthers, U.n, Noe 1605 of

decided on 20.11.1882, where the tribuna] &llpwsd
if : i
applicetion directing that/the names of the appli
are Sﬁonsored for the seasonal pasts of anti ﬁa}ari;
Lascar under respondent no. 3 €.9. The Lommanding Ufficer

Air Force otation(25 wing Unit),Rajokri, New Uethi foi the |

next yeer or thereafter and if they ere ctheruwise




sponsored candidates who have put in lesser number cf

eligible, they shall be given preference opver these

days &s Anti Majaria Lascar or fresh cendidates; anc

if their names are not sponsored by the Employment
Exchange on the ground that their names have been remcusd
from the live cmployment register with the empleoyment
Exchange, they shall be considesed for engagement

in preference to those who have put in lesser numbsl

of days &s Anti Melaris L&scar or candidata§ru£§hgux

any eiperience.“r'while accepting the seid Jjudgement

Qe are making further clarification thet in case, the
applicantaZEZié oneeﬁggj%Ee emp}oyment exchange, it will
be ceemed te have come‘%hrough the employment sxchenge
snd as the officer is the seme &and the department is in
same, it is not necessary thet they &re to be giwven

appointment in one particular unit, they can hﬁréﬁﬂﬁiﬁ'

for the appointment in the other unit. Ihese @ﬁﬁiglﬁﬂ”’
workers, the yuestion of seniority in the sen@e thei i
who are Eggég for longer days or heve worked for mole
than one Season , will be given priority and preferencs
gver those who have worked for lesser period or lessex
number of seesons and let there bekmg no delay e cuusdl |
in ttis matter and we hope that the respondents &s threy |
are, will do full justice with the app]iﬁ@ﬁir;§5 > |
similerly other pleced persons. iheir cesaes for

regulerisation whenever their turn come in orusr of

senicrity shall also be considered. With these

observations, the application 'stands dispessd of

ko order as to the costs.

Member (&) Vige~Lhairnan

Peted: 24.12.1592
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